
CEN'iiL RDIIINIsTrATIVE ThIBUt'JL 

' 	 iPPLICTIUN NO. 	 33?z 

• • • • , c 	 . 	c.a"_P1 4v. .i9: • . Applicant. 

Versus 

Union of India & Ors 	 ./V/ '' /Respondents. 
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4 '22612..3O 	Present: Hon'ble Ilr.Justice 

i 	 'O.N.Choudhury, Vice-Chairman 

and Hon'ble Flr.M.P.Singh. Admini- 

	

4-/ ,2-eh/jiI.J 	 strative Member. 

I 	 Heard Ilr.A.Phmed learned 

0. 	 counsel for the petitioner and 

, Plr.6.C.Pathak, Addl.C.G.S.C. for 

"the alleged contemners. 
4rca& 	 Issue notice to show caus 

as to why the Contempt prceeedings 

shall 	 initiated 
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Viceajrman 

Upon hearing the learned counse1 	r 

the parties and in the light ot the order passed 

in O.A.No.335/2000 the Contempt r  Petition stands 

dismissed. S  

- 	Vice-Chairman 

Member 

6.4.2031" 

?i 
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C2_  
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It has been stated that .writn. 

5ttement has already been, 'iled. List 

on 23.2.01 for hearij. In th(meantimed  

the applicant may file rejoinder if any. 

Mnber 	 Vice- Chairman 

C.P.45 of 2000 

8.2.01 

yL\1l' -- s1t4_k)tTh4 	
iq 
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23.2.01 	Onthe:.prayer of learned counsel 

Tfôr the respondents case is adjourned to 

12.3.01. 

\C (j 	 Vice-Cha 

	

C1 \ Q 7 	 Member 

D 	 S 

/\ 	 12.3.01 	List on 27.3901 alongwith Q.No 

335 of 2000. In the meantime the respon-

dents may file reply. 
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S 	 Mnber 	 Vice-Chairman 

in 

	

27.3.01 	List on 25.4.01 for order.jr. 
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Guwah 

IN THE CENTRAL ADNINISTRATIVE TRIBUNAL 

GUWAHATI BENCH AT SUWAHATI  

CONTEMPT PETITION NO, 	OF 200,0. 

In O.A.No, 335 of 2000 

INTHE MATTER OF 

A petition under Section 17 

of the Central Administrative 

Tribunal Act 1985 prayinq 

for punishmen,t to the contem-

ner/Respondent for non-corn-

p1 iance of Interim orders 

• 	dated '17-10-2000 and 21-11- 

2000 passed by this Honb1e 

• 

	

	'Tribunal in O.A. No, 33 3. of 

2000 and also in M,P. No, 251 

• 	 o f 2.000. 

- AND-- 

]:N THE MATTER OF: 

• 	 Sri Sajal Chandra Das 	• 

-Applicant 

- V ers u s - 

Union of India & Others, 

-Respondents 

-AND- 

IN THE MATTER OF: 

• 	• Sri Saj.x1 Chandra D a s 



Daftry, -Office of the 

Executive Enineer,  

Siichar Central Division 

Central Public Works De'pt 

Silchar- 78E3002 

Applicant 

- ND - 

Sri K. 	Warrich 

Executive Engineer,  

S.iichar Central Division 

• 	 Central Public Works 

Department, Silchar-2' 

R es po n dent / 
Conemner0 

• 	 The humble petition of the 

above named petitioner-

MOST RESPECTFULL.Y SHEWETH: 

That your humble petitioner has filed 

the Original Application No 	335 of 2000 

before. the Hon'hie Central Administrative 

TribunaU Guwahati Eench, cuahati challenging 

t h e impugned Order of transfer of the 

applicant from Siichar to Tura. (Meghaay) 

That the Honhle Tribunal an 17-10- 

2000 after hearing both si-des admitted the 

-above said application and was also pleased to 

ps 	an inteim order that the operation of 

the transfer Order No 21(9)/Feons/SEc/ER/Cal/, 



00/979 cit 	26-09-2000 (Annexure-E) in so far 

- 	as it relates to the applicant shall remain 

suspended till 20-1 1-20c:)o 

Annexure-i is the piotocopy of Order 

dated 17-10-2000 passed in O.A.No 

- 

That your petitioner begs to state 

that as per interim order dated 17-10-2000 of 

the Hon'bie Central Administrative Tribunal's 

passed in O.A.No. 335/2000 your petitioner 

submitted the certified copy of the said order 

vide his letter dated 18-10-200c) before the 

Respondent/Contmner0 	The 	petitioner 	also 
	01 

submitted his joining report on 18--1 t-2OOO 

before 	the 	Respondent/Contemner 	as 	the 

applicant was in Earned Leaven 

Annexure - 2 is the Photocopy of 

letter of intimation to the 

Respondent/Contemner about the order 

passed by the .Hon'ble Tribunal on 17-

10-2000. 

Annexure-3 	is 	the 	photocopy 	of 

joining report vide letter dated 18-

1 0 - 20 00 

That your petitioner begs to state 

that the Respondent/Contemner after receiving 

the certified copy of interim order dated 17-

10-2000 and also petitioner's Joining report 

the Respondent/Contemner did not allow your 
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petitioner to Join in his post as Dafry in 

the office of the Respondent/Contemner. Eut 

the Respondent/Contmner issued another trans-

fer order with corrinendum vide F No 21(9) 

/F'eons/SEc/ER/Ca]./00/1060 dated 31-10-2000 

In the said In the said corriqendum it was 

stated that in partial modification of this 

order No.., 21(9)/'Peonst SEc/ER/Cal/00/979 dated 

26-09-2000, it is hereby o r d e r e d that. the 

transfer of S r i Sajal Kumar Das, 	Daftry, 

Siichar Central Division, C.P.WD 	Si].char to 

lura. Maintenance Divisionc 	(IBBR) 	C.P.W.D.  

Tura 	shall 	be 	in 	PUELIC 	INTEREST 	w i t h 

T.A,/D.A Joining time etc. All other terms 

and conditions of this Office Order dated 26-

09-2000 mentioned - above shall remain• 

unchanged' It may be s t a t e d here t h a t 

earlier impugned trarisfir order dated 26-09-

2000 it was clearly stated by the Respondent 

No. 2 that the transfers are on t h e i r own 

requests. As such, they are not entitled f o r 

TA/DA and joininq timed 

Anne<L.re - 	4 	is 	the 	photocopy 	of 

Corrigendum 	No. 	21(9) 	/Feons/SEc/ 

ER/Cal /00/ 1060 dated 31-10-2000 

• 51 	That your petitioner begs to state 

•that he was again compelled to file a Misc.. 

Petition No. 251/2000 to stay t h e Impugned 

Office Corrigendum No. 21(9) /Feons/SEc/ 

ER/Cal /00/ 1060 dated 31-10-2000 The Hon ble 

Tribuna]. on 2i-i1-2O00 again passed an order 

that ' 'the Operation of the impugned transfer 
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order No 21 9) /Feons/SEc/ER/Ca], /00/ . 1060 d a t e d 

31-'i0--2000 sha:i 1 be kept: in abeyance intil 

-further orders 

Annexure-5 is the photocopy of Order 

dated 21-1 1-2000 passed in t1P 	No 

25 :1 / 2 o 00 

61 	That yoiAr" petitioer b e g s to s t a t e 

that he again approached before the Con temner/ 

Respondent with t h e certified copy of the 

Order dated 21-11-2000 of the Hn b:le Tribunal 

to a], low him to join in his post as Daf try at 

Si 1 char B u t till today t h e Respondent! 

Con temner did not allow to join in his post 

It may be stated that the petitioner is 

regularly attending his Oic,e since :18 ---- 10--

2000 w h e n t h e f i r s t interim order was passed 

by the Hon ble Tribunal But your petitioner 

was not allowed Fçj  sign the office attendance 

register nor" his monthly salary has been paid 

to him As such your petitioner is compel. led 

to 'file t h i s contempt petition before this 

Tribunal for seeking justices 

7] 	That your petitioner begs to s t a t e 

that 'from t h e above it appear's t h a t, the 

Responden ts/contemners have shown disrespect 

disregard and disobedience to t h i s Han' ble 

Tribunal a n d deliberately n o t complied w i t h 

the interim or- der dated 17-10-'-2000 and 21-il'-' 

2000 with & motive behind and this amounts to 

serious contempt of Court As such they 

deserve 	t h e 	punishment 	'for 	disobedience 

disregard and disrespect shown to the Han' ble 
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Tribunal by violating the interim orders 	As 

such 	it is a fit case where the Respondent 

/Cortemner may be directed to appear before 

this Hon' ble Tribunal to explain as to why he 

has shown disrespect to this Hon bie In. buna I 

and also disobeyed the Hon'bie Tribunal's 

order dated 17-1 0-2000 and 21-1 1-2000 

8] 	That your petitiner submits that he 

has filed this petition hona-fide and for the 

ends of justice 

Under the facts and circumstances 

narrated above 	it is 	therefore 

respectful ly 	prayed 	that 

Lordship may be pleased to admit this 

petition and issue contempt notice to 

the respondent /Contemner, to show 

cause as to why he should not be 

punished under Section 17 of the 

Central Administrative Tribunal Actc 

198 or pass such any other order or 

orders as the Hon'bie Tribunal may 

deem -fit and proper. 

Further q  it is also prayed that 

in view of the deliberate disrespect 

and disobedience to the Hon'ble 

Tribunl 's order dated 17-10-2000 and 

21- 11-2000 the Respond.en t/Contemner 

be asked to appear in person before 

this Hon'bie Tribunal to explain as 

to why he should not he punished for 

contempt of Coürt 

And for this act of kindriess your petitioner 

as in duty bound shall ever pray.  
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DRAFT CHARGE 

The 	petitioner 	aggrieved 	for 	non- 

compi iance of interim order dated 17-10-2000 

and 21-11-2000 passed by this Honble Tribunal. 

in O.A.Na 335 of 2000 and M.P. No 251 of 

2000. The Contemner/Respondent has 	illful]y 

deliberately violated 	the 	interim 	orders 

Accordingly, the Respondent/Contemner is 

liable for contempt of Court Proceeding and 

severe punishment thereof as provided under 

• the lawn He may also he directed to appear in 

person and reply the charge of this Hon'bl.e 

Tribunal 

Ii 
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Affidavit 

I Sri Sajai Chandra Das aged about 37 years, 

Son of late Bhupendra Chandra Das presently 

v4orkinq as Daf try in the Office of the 

Executive Engineer, Silchar Central Division, 

Central Public Works Dept , SilcI r- 788002 do 

hereby solemnly affirm and state as follows: 

That I am the applicant in O.A.No 335 of 

2000 and also petitianer of this instant 

Contempt Petition and as such I am fully 

conversant the instant case arid I am well 

conversant with the facts and circumstances of 

the case and being authorised I am cOmpetent 

to swear this affidavit on behalf of all_the 

app 11cants 

That the statement made in paragraphs 

3 	 i 

 
are true to best of 

my kriowledge.and those made in paraqraphs 2 
are being matters of record 

are true to my information derived therefrom 

which I believe to be true and rests are my 

are humble submissions before this Honble 

Tribunal 

I sign this affidavit on this the IS th 

day of December 2000 at Guwahati 

icntified by me: 	 JckO. ch 	ch- 
Deponent 

Ad' ocate f 
Solemnly affirmed before me 

by the deponent who is ident-

ified 	by 	Mr. 	Adi]. 	Ahmed, 

Advocate 

Lc/h/-o. 
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vsu. 

hesPondents.  

Unipfl of 1flCi 	ors 
 

FOR THE 
DVO C. E  

FOR THE .RESFONDENf (5) 

Note 

t7 .10. 
N. 

prusent: 

1-iearci Hr ? 	ed,learned cUnSO1 

for 	the applicant and itr A.Deb Roy. 	.. 

learned Sr.C..C.5.0 for 	the resOflcIefltS. 

A)plication is admitted. Issue 

usual notice..Call for the records. 

• 	XjstOn 20.11.2000 for written 

tatorflflt and 	further orders. 

H ta rd 	ir 	khGci 	Ifl 	tht 

crti1icd t 	true Co p 
re1ie1 	prayer. '1so heard •vr A.Deh Hoy. 

26.9.2000 (AnneXUre-B) jnSofar,a8 it 

N 
N 	17/ 'relateS 	to.tha.ap1iCaflt5l not b 	.. 

further orders. Retur- 
suspnded 	.t11 

COI 	U11M 	 I 

• nab).e 	by 	1:Our 	.fcG)(G. 

lt1 	Adrn1n19A120v6 TUfl 	
I 

List on 20.11.2000 for shol cause 

onch, Cuw iwmhtl 
and oruer • 	n the meantime the operation  

• OI 	the 	tronuOr Order, No.21/P(0fl/ 
. 

S(c)/Et/ca1/O0/979 dated 26 .9.2000 

(Annuxur0-13) 	insoflir 	as 	it relates 	r.o 

I the 	appliC.flt.. shall remain suspOfldd 

• till 	20.11.2000. 
-• 	- - 

Ed/VICE CKAI1I00 

j,;: •\1fr.. 

•6' 



To 

The 
Silcliar 
r' 	r, 	' 

I 

Si 1 c h r 

L1t: i'je 
OnLra1 1Lri. .i.on, 

• 	'1E3.uc'. 
-2. 

Original Application No 0  335 of 2000 

Shri SajaJ. Oh. L)as — AppI icant 

— \&rw — 

Union of India t. othor - 

Sub 	:- Intimation regarding Court Ccuee Eile(l by ire at 
Central iflifl13trat iV13 Tribun1 Guwaha. j TjiZncl, ,  
at Guwaht i ag aiim t inipuqned Tre iis 1er or:cic r 
vjcle F 14o.21 (9)/Peons/SEC/ER/c,-1/QO/979, diLed 
l6-O2OC'0. 

Sir, 

With rofarence to the above refored subject I most 

respectfully beg to ctatc that I filed a 	J.forc the 

Honourable Central Adriinit rt lye 'i'ribunaj GUwa hat 5. fltnch 

at Guwahati against: impugned Trncfer orcie: dated 13-09-2000. 

The Honoura1e Tribunal on I 	 --200u 	1tc. t'i0 u A. No, 

335 of 2000 and was also pleased to suspene the operation of 

transfer No.21(9)/Peons/sE(C)/ER/cAL/oo797, dated 26-0)-2000. 

Ac cuch your Honour may incUy 1low me Cotlnuo a Vaftry at 

your office, I am encicssing the -'?rt;if Ld copy of: ()rdcr dated 

17-10-2000 passed by the Honcurable Tribunal in C.A. No. 335 f 

2000 for your information and ncc; ry aL.Lun. 

- Thanking You.  

Youi:n fa .Lthf ully, 

Date :- 
	

Ci 17 !uh..\ D73 

1:1 
SILC7:- 2. 
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Cony for ini  
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(OV•L.RNMENTOF INDIA . H 
CE4TR.A U' .LLB?J QO fl\S tP cIT 

'.No: 21(9)1Pc.ons/54E©/E1?JC.aiI 00/ /O 0 . 	 Dated: 31.10.2000 

CO kfll GEN DIM 

In partial modification or this office order no 2l(0)IPeoisISE©/EtUCaU 00/079 dated 

26,9 2000, it is hereby ordered that that transfer of Sri Sajal Kumar Das, Daltry/Silchar Central 

Division CP\'VD, Silchar to Tura Maintenance Division IBBR, CFVfD, Tura shall be in publlc interest 

with TA, DA, Joining Time etc 

All other terths & conditihns of thi s oficc order dated 26.9.2000 mentioned above shall remain 

unchanged.  

Superintendln9 Engineer, Co-Ordination 

Copy to :- 	 •. 	. 	 . 

1 	The ADG(ER) C P W D Calcutta 20 
2. . 	Chief Enginoci', 416 ,6Z, 	iiiguri 	.. . 

3, 	Chlef Ençjlneer,IBBR, SiUuri 
4. ,-< Chief Engineer, NEZ, Shillong 

N" 	Supdtg Engineer, SCC 1813Z I  Silchar 
6. 	Supdg. •Engneer, SMCfIR, slchar 	 . . 
7" 	. 	 iCot.Vdt( 

B. 	Executive Engineer, TM.D/IBBR/Tura 
g 	Personáoncorned 	. 	. 
10 . Tho.Secretary, CPW.D Class.IV Staff Union, Nizain Palace,Caf-20 

Superintnc1Ing Up pr(Coord 

pcont 31110/00 16:25 
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Otflcc of the Superutciding EiigiIi..cr (C) ordin %iirIi Circk. CP\Vl), Eastern Region, Ni? ifl P'l ice 
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, , 	, ç 	• 	,  
: 	•' 	 Vorsus 

Union of India n, Or 	 . 	. . . 	RespondDn€O. 

For the kppIicant( s) 4' 

': .4 
. 	- 2111.0 Present, The Horib1e Hr Justice 

- 	- 	D.N.ChowdhurV1ceChajr. 
man. 

	

- 	
- Heard Mr A.Ahifledlearned COun- 

- 	se1 for the petitioner and Mr A.Deb 
Ray, learned Sr.C.G.S.0 for the 
ppposite party. 

• 	i 	 . 	 . - 

This petition has been filed 
i 	

praying for stay of the operation 
• 	

f the impuned transfer order 

ated 31.10.2000.Mr oeb Roylearned 

	

-. 	r.C.G.SChas submitted that pu 
uant to-the order dated 26 -.9.2000 

- the app1int wao ro1oao from 	- 
service on 23.9.2000. Mr .  Ahrned'or 

- the other hand Submitted during the 
perdency of the stay order dated ZSAO 

•'.. 	 17.10.2000 the subsequent order 
' 

	

	'dated 31.10.2000 was issued:by a 
corrig3ndutn. 

• • 	- 	Issue no.ice to show cause as 

- 	 to why;  the iiiipugned order dated 31. 
10.2000sháll not be styed till 

dsposa1 of this application. 

contd. 
• 	 - /1 	-' 	 • 	 • 	 - 

• 

\-' 	
•. \ 



251/2000 

21.11.00 	
Listo 22.12.2000 for show cause 

4' 	 and further order. Mewhi 	the 
• 	operation of the impugned transier 

a 	
/ 	 ordor 

1060 dated 31.10.2000 shall be kept 
in abayance until further orders 

CE(liAN  

'jdICIi 

• 	 . 	- 	

• 

L  
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I IN T1Ib ADMI14ISTRATIVL TRIBUNMJ 	• 

JiAHATI BCH ; GVWAITI 

-4.P. NO. 45 OP 2000 
	

01 
IN 0, A. NO. 335 OF 2000 

Shri. Sajal Chandra CLS 

Petitioner 

Er. K. S. Warriach 
..... COfltempner 

I Shri. Er.. K. S. Warriach Executive Engineer, 

Silchar Central Division, cJD, Silchar..2, do hereby 

solemnly affirm and say as follows:= 

10 	 That I have gone through the contempt peti- 

tion and the order dated 17.10.2000 passed by the 

Hon'ble Tribunal and have understood the contents 

thereof. Save and except whatever as specifically 

admitted in this reply rest of the averments will 

be deemed to have been denied. 

2 • 	That I have the highest reverance and re- 

gard for the Pion'ble Tribunal and its orders. I 

cannot think of doing any act or omit to do any 

act which may be construed or treated as an act 

or omission amounting to contempt of Court or 

disobediene or violation of any order of the 

Hon ble Tribunal. I hold Hon'ble Tribunal in 

highest and utmost respect and regard and for 

any lapse on my. part I tender unua1ified apo-

logy and sincere regret for the same. 

Contd. . . .2/- 
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3. 	That I respectfully sunit that on tran- 

sfer I joindktook  over charge of the office 

from the respondant No. 3 on 7.11.2000 after the 

then Executive !ngineer (resporidant no. 3) was 

prompted and transferred. 

4 0 	That tne records it is found that my 

my predecessor (respondant.no.3) could not imp-

lement the Hon'ble Tribunal order dated 17.10.2000 

as the applicant in O.A. 335/2000 has already 

been relieved on 28.9.2000. 

50 	That as regards interim order dated 

21.11.20000 I beg to state that the petitioner 

has not approached the respondant for joining. 

69 	That after reôeiving the transfer order 

on 28.9.2000, the petitioner left the office on 

his purposed Earned Leave without prior sanction. 

He was informed accordingly by number of letters 

11 

	

	 (Regd. A/D), but these were undelivered as he 

was not found. 

7. 	That under office order P. No. 21(9)! 

Peoris/SEC/ER/Cal/00/979 dated 26.9.2000. the 

applicant along with Shri D.C. Barman was tran-

sfered on his own ruest and so in the office 

order dated 26.9.2000 it was mentioned that 

No TA/DA and joining time etc.shall be payable 

as the transfer are on their own request * ft  This 

Contd.04-03/ 
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was an error in respect of the petitioner and so 
Lj 

Shri P.K. Singh, my predecessor wit-h to 

superintending Engineer,, Co-ordinf ion Circle(EZ) 

CPWD •  Calcutta to correct the order vide 'No. 

5(2)/0ON/sa/2000-01/Con-54 dated 24.10.2000. 

Copy of letter dated 24.1002000 
3 	 is annexed hereto and marked as 

AN:NEXupE-.C-.I 

8 • 	That the Superintending Lngineer Co-ordi- 

nation Circle s  CPWD, Calcutta corrected the order 

stating that the applicant shall get TA/DA and 

joining time vide Corrigendum P .No .21(9) /Peons/ 

SEC/ER/Cal/00/1000 dated 31.10.2000. 

Copy of Corrigendum dated 

31.10.2000 is annexed hereto 

and marked as ANNEXURE-C-II. 

9. 	That I beg to state that the petitioner 

has never approached me to join. He only siñini-

tted an application in my office on 27.11.2000 

requesting for payment of salary for the month 

of October and November, 2000. As the petition-

er was relieved from Silchar office on 28.9.2000 

so the salary for the month of October and Novem-

ber could not be paid from this office. 

It is absolutely wrong that the petition-. 

ër is regularly attending the office. From the 

Contd. . . .4/.. 
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• 	Postal Authorities remarks also it is clear that 

the petitioner is out of station. 

10. 	That I did not violate the order dated 

17.10.2000 or 21.11.2000 passed by the flon'ble 

• 	Tribunal deliberately or intentionally. 

1i. 	That I submit that the contempt petition 

of the petitioner is misconcejved, untanable and 

hence the notice issued to the present respondant 

is reuired to be discharged. 

In view of the submission made herein 

above I respectfully pray that the present con-

tempt Proceeding is liable to be dismissed by 

discharging the notice issued to the respondant. - 

Statements made in parasS7,. are 

true to my informations and those made in paras ( 4 
are true to my knowledge and the rests 

are my humble submission before the flon 131e 

Tribunal. 

And I sign this affidavit on this 7th 

day of February. 2001. 

WT 

C- 

C-. 
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S1emnly affirmed and declare before me by 

the deponent being Identified by shri A. Deb Roy, 

Sr. C .G .S .C. on this 	 day of February 

2001. 

CATE 

I 



NIX ,  

GOVT OP INDIA 
CENTAL PUBLIC WORKS DPAkTMENT 

MINISTRY OFURBAJjAFFAJs & EMPLoyMjT 
0/0. THE EXECUTIVEENGi!jEER 

CPWD, SILCJIAR..2 

Silchar the 2Y+iOct ' 200  

coNprn EN AL 
To 
Shrj D.lfore, 
Super1nfldjng Engineer, 
Coord1,an Circle (EZ, 
CPWD, NfEam Palace, 
23414, LJ.C. Bose Road, 
Calcutta.2O. 

Sub:- Transfer & posting of Pens. 

Ret:- No.2(9) 	 dtd.26,9.2000 
With reffrenceto your Jotter No. cited abiwe on the 

subj,t, it is to intImated that Sri S.C. DH, D*ftry 	relieved by this office vld, this office No.9(1)/scD000 O1/119s dti8.9jD with the dfr*ttj0 to 
report for duty to Erecuti,e !nglneer, TMD )  thilk Tura 

• 	Toji, kiowietjp the said order of Sri SsjaJ Das has be, 	issued on account of reasons as per this offic, letter NO$( 2 )ISCD/00.01/C047 dt 18,9 00 A dt.20.9jo and also as per 
 Ingineer, Sikhar Central Clrde'g leit*rio.5(5)/SCC,C/000184 dtiO.9,200cer, 

your ornce order dt 26.91000 mentioned that tranzrj has been done on the baiLs of his own reqisesi. 

Mr. SaisEDu has approhed to CAT, Guwahatj for sty of said order on the plea that he has fever mad, any request for his transfer. 

Under the cfrcumxtanc,s it is requeted that said order may he modified suitably immediately r film: proper reply in C.A.T. The amend merit may be sent through fax at No.03842.34894 

Copy of letter received from (,'GSC and CAT!, order are encIosd. 
Enclo:- 	As stated. 

(P. K SINGH) 	- 
EXECUTIYFJENGINFE1 
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Dtod: 31.10.2000 

cOIiUGEND'JM 

in )1t mxJ:ticjon of ths office ordor no, 21 (9)/Pco 	/SE/ER1CaU 00/070 dnted 

20.0.2000 it Ir, hereby orcJ..ned flint tli transfer of SrI S aj ni Ru rr ar 0 n Daltry/Silclmar Cent: at 

D:vision, CIA'D, Silchr to 'Tura Maintenance Division, IBDR, CP1D, Tura sli3ll be In pubflc Interest 

with TA, DA, Joining Time etc. 

All oUer terms • condrtrons Of th;c oiu order dated 26.92000 mentioned abovo shall remain 

nn c hang ed. 

Superintcn(III19 tin9tneer, Co-OrdII)Otfc)fl 

GOpy to 

T h e 1'.DG(R) C P \'! D ,Cncutf3.2O 
Chief Enjnocr, lcaz, 	yu: 
CHef Engineer, IB8R, Sifiqur: 

'1. 	Chief Ennneer, NEZ, Shilfo:rg 

Supdtg, Engineer, SCC, IBBZ, Silchjr' 
6, 	Supdtg; Engineer, SMCIlBR, sitchar 
7 	Executive Engineor,'çSçD;sjfchar w.r.t his Aietler no, E(2)/CON/SCD/2000.01/00N54 dt, 2410.2000 	 . 

Executiv'Engineer TMiD/lRJTura 
Person concerned. 

10 	The Secretary CPv;L) Class.h.' Staff Union Nrzarn Palace,Cal.20 

t'erItercflji 	Enqin,yr(coord 

peorit 31110100 i0:25 

Oticc h[tir 	rrp:nrit'rrd::i. 	rifccr, (inr:t::;.tr , i: 	 Ii. 	(l\t.'i) ,  I:,, :  I I I  
CrIcur.7(jQij 
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V')CiIN THE CENTRAL ADMINISTRATIVE TRIBUNAL; 

GUWAHATI BENCH AT GUWAHATI 

CONTEMPT PETIT I ON NO 45 OF 2000 

In O.A. No., 335 of 2000 

IN THE MATTER OF 

Rejoinder submitted by the 

• 	 applicant 	in 	the 	above 

Contempt Petition No 	45 of 

2000 in o A., :3:35 of 2000. 

A N I) 

IN THE MATTER OF 

Sri Sajal Chandra Das 

-A p p1 i can t 

V e rs LI S - 

K 	S., We.rriach, 

- Con temner/Responden t 

--AND- 

IN THE MATTER OF 

Sr.i Sajal Chandra Das 

Daftry, Office of the 

Executive EnQinéer 

Silchar Central Division. 

Central Public Works Depth, 

Silchar- 788002. 

Applicant. 



The humble applicant submit.s 

his rejoinder as foilows 

MOST RESPECTFULLY SHE.WETH 

That with recard to statements made 

in parajraphs 1 2 & 3 àf the Show--cause reply 

submitted by the con temner the applicant has 

no comment 

That with reçjard to statements made 

in paragraph 4 of the Show*cause reply 

submitted by the contemner the applicant begs 

to state that the same is not correct The 

applicant has been in earn leave and as such 

the release of the applicant from his office 

does not arise The copy of the earn leave 

application have been received by the office 

of the Con temner on 25--09--2000 The photocopy 

of t h e applicant s earn leave p e t i t i o n had 

been attached in the Original Application No 

335 of 2000 as Annexure-P. 

That with regard to statements made 

in paragraph S of the Show-cause reply sub-

mitted by the contémner the applicant begs to 

state 	that it 	is not correct that 	the 

applicant 	has 	not 	approached 	before 	the 

Contemner f o r joining in his post He has 

submitted the copy of the interim otder dated 

17-10-2000 and Interim Order dated 21--1 1-2.000 

of the Hon'ble Tribunal before the Contemner 

but the Con temner did not a 1 low your applicant 

to join in his posts The photocopy of the 



intimation 	to 	the 	Contemner reqardinq 	the 

Hon'ble 	TrihunaFs 	Interim 	Order 	has 	been 

annexed 	as 	Annexure-G 	& 	H 	of t.he 	Original 

App 	No 	33 5 	of 	2000. It 	is 	also 

pertinent 	to 	mention. 	that 	the applicant 	has 

been 	regularly 	attending 	his 	off.ice since 	18- 

10-2000 	ie 	after 	passinq 	of first 	Interim 

Order 	by 	the 	Hon 	ble 	Tribunal an 	17-10-2000 

But 	the 	Contemner 	d i d 	not 	allow the 	applicant 

to siqn 	the attendance 	reqister.  

Annexure-X is the photocopy of the 

Certificate issued by the C.P.W.D.  

C Fass-I V Staff Lin ion dated 14-02-2000 

reqarciing attendance of t h e applicant 

in the Office of the Contemner since 

1 €3- 10-2000 

43 	 That with reqarci to statements made 

in paraqraph 6 of the Show-cause reply 

submitted by the contemner the applicant begs 

to state that the matter has been fully stated 

by the applicant in the above paragraph No 3 

of this rejoinder.  

51 	 That 	with 	regard 	to 	statements 	made 

in 	paragraph 	7 	of 	the Show-cause 	reply 

submitted 	by 	the 	contemner the 	applicant 	pegs 

to 	state 	that 	the 	First 	interim order 	passed 

by 	the 	Han 	bie 	Tribunal 	on 	17-10-2000 	and 

according 1y 	the 	transfer 	of the 	appi icart 	has 

been 	stayed 	a n d 	it 	was intimated 	to 	t h e 

con temner 	by 	the 	applicant vide 	Annexure-c3 	of 

the Original 	Application 	No --"'.35 	of 	2000 	which 

:J 
16 
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was received by the c:ontemner on 11-3-10-200O 

But the Contemner deliberately with a motive 

behind by over riddinq the Honble TribunaFs 

order requested the Superintend inq Engineer 

Co-ordination Circle (EZ) q  CF(4D. Kolkata to 

correct the impugned transfer order (which has 

already been stayed by the Honbie Tribunal on 

17-10-2000) vide No 5(2) /Con/SCD/2000-0 i/Con-

54 dated 24-10-2000, Accordingly, a corricen-

dum was issued on 31-10-2000 vide P. No 21(9) 

/Peon/SEC/ER/Cal /00/1000 

From the above f a c t s it is crystal 

clear that the Contemner has committed a 

Contempt of Court and the Contemner has 

willfully over ride the Inter'im Order passed 

by the Hon' ble Tribunal on 17-10-2000. As 

such the Contemner should be directed for 

personal appearance before this Hon ble 

Tribunal and severe punishment should he given 

to the Contemner for violation of the interim 

Order dated 17-10-2000 and 21-1 1-2000 passed 

in O.A.No, 335 of 2000 and also in M.P.No, 

251 of 2000 

61 	That with regard to statements made 

in paragraph 8 of the Show-cause reply 

submitted by the contemner the applicant begs 

to state that the contemner has committed the 

contempt of court by correcting the impugned 

transfer order which has a 1 ready been stayed 

by the Hon bl e Tn buna 1 on 17-10-2000 

71 	'. That with regard to statements made 

in paragraphs 9 10 & 11 of the Show-,cause 
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reply submitted by the contemner the applicant 

beqs to state that it is not corret that the 

applicant never approache.d b e f o r e the 

Contemner to join in his posts The applicant 

from 18-10-2000 has been approachinq before 

the C o n t e m n e r f o r implementation of the 

Honble Tribunal's order dated 17-10-2000 and 

21-11-2000 But the contemner has deliberately 

and will fully with a motive behind did not 

allow your applicant to Join in h i s post 

Hence te contemner be prosecuted by the 

Hon ble Tribunal under the contempt of court 

proceeding 

I 

' 
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Affidavit 

I, Sri Sajal Chandra Das 	aged about 

:37 years' Son of late L3hupendra Chandra 	Das 

presently workinci as Daftry in the Office of 

the 	Executive 	Enqineer, 	Silchar 	Central 

Division Central Public torks Dept Si ichar-

7B8002. do hereby solemnly affirm and state as 

follows 

That I am the petitioner of the Contempt 

Petition No. 45 of 2000 in O.A.Na 	335 of 

2000 and as such I am fully conversant the 

instant case and :i: am well conversant with the 

facts and circumstances of the case, 

That the statement made in paragraphs 

I 
,,,. ,, 
	) Sto 7 	are true to best of 

my knowledge and those made -in paragraphs 	- 

are beinQ matters of record 

are true to my information derived therefrom 

which I believe to he true and rests are my 

are humble submissions before t h i s Hon'ble 

Tribunal, 

I 'sign this affidavit., on this the 22 1 

day of February 2001 at Guwahati. 

Ice tified by me 

(tV J(.JA Q  

Solemnly affirmed bfore me 

by the deponent who is icJent-

ified by Nr, Adil Ahmed 5  

Advocate. 



• 	 -T' 
Central P. W. D. Class IV Staff 

'(Rccognscd by the Govt of India ) 
Registered No, 3354 

J:ASTE'N ZONE 

FstJ. 1954 

Union 

CENTRAL OFFICF 	 BRANCH OFFICE 

234/4. Acharya J.C. 
Bose Road, 	 C/O Sikhar Central Circle 

Nizani Palace 	 C. P. W. D. Malugram 
CALCUTTA— 700020 	 SILCUAR— 78002 

Ref. SIL(HAR/11. U/ UN!ON/ '1 	I)eied Silcijar lh.g 

TO WHOM IT MAY CONCERN 

Thia' is to certified that Sri Sajal Ch. Das, 

aftry, Silchar Central Division, C.P.W.D., Silchar is 

regularly present in the office from 18-10-2000 and 

onwards bitt he has nct been allowed to signature in the 

attendance register by the authority as he has already 

been releived vide of order No.(1)/SCD/2000-01/I195, 

dated 28-09-2000 and also intimated that future corres- 

pondence, salary for 10/2000, sanction of leave etc. should 
be dealt with th 	ecutive Engineer, Tura Maintenance Divn., 
I.B.B.R., Tura vide o.9(7)/sCD/2000-01/1283, dtd. 25-'10-2000 

and even No.1284, dtd. 25-10-2000 respectIvely, 

Bra;i:fi S(' rctary 

	

C.P.\v.r. k'I 	: ' 	rr tJnjo 
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